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PART-I
LEGISLATIVE DEPARTMENT
Notification

The 6th July, 2005

No. Leg. 9/2005.—The following Act of the Legislature of the State
of Haryana reccived the assent of the Governor of Haryana on the
t 201k June,.20P5, and is bereby published for general information i —

_ HARYANA ACT NO. 6 OF 2005

_ THE HARYANA FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT ACT, 2005

An ;

Act

1o provide for the responsibility of the State Government 1o ensure
prudence in fiscal management and fiscal stability by progressive
" elimination of revenue deficit, reduction in fiscal deficit,
prudent debt management consistent with fiscal
sustainability, greater transparency in fiscal
operations of the Government and conduct of
Sfiscal policy in a medium term framework
and for matters connected therewit!
or incidenial thereto.

T ey

Be it enacted by the Legislature of the State ol Haryana in the Filty-sixth o
Year of the Republic of India as follows :-—— ) i

1. (1) This Act may be called the Haryana Fiscal Responsibility and  Short tive and :
Budget Management Act, 2005. cammencement. |

(2) It shall come into force on such date as the State Government ,
may, by notification in the Official Gazetle, appoint in this behalf.

2. In this Act, unless the context otherwise requires,— _ Definilians.

A T T R ST T

{a) “budget” means the annual financial statement laid before the _
House of the Legislature of the State of Haryana under article i
202 of the Constitution of India;

36 )
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{b) “current year” means the financial year preceding the ensuing :
year; ' ' :

{(c) “ensuing year” means the financial year for which the budget is
veing presented;

(dy financial year means the year beginning on the st April and
ending v 315t March next following; '
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(k)

(1)

{(m)

(n
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Fiscal
management
objectives. {(a)

“CiSDP" means Gross State Domestic Product at current market
prices;
“fiscal deficit” is the excess of agpregate disbursements {net of

debt repayments) over revenue receipts, recovery of loans and
non-debt capital receipts;

“fiscal indicators™ are such indicators as may be prescribed for
evaluation of the fiscal position of the State Government;

“fiscal targets” are the numerical ceilings and proportions 10
total revenue receipts (TRR) or GSDP for the fiscal indicators;

“prescribed” means prescribed by rules made under this Act;
“previous year” means the year preceding the current year;

“revenue deficit” mmeans the difference between revenue
expenditure and total revenue receipts (TRR);

Explanation.—Total revenue receipts (TRR) includes State's own
revenue receipls {both tax and non-tax) and current transfers

from the Centre (comprising grants and State’s share of Central
taxes).

“special purpose vehicle” means an organisation or institution
set up by State Government to discharge specific assignments/
duties within a specified period in respect of financial
transactions or raising of loans from financial institutions or the
market for specific purposes against State guarantees;

“State Government” means the Government of the Siate of
Haryana; and

“total liabilitics” nieans the liabilities under the Consolidated
Fund of the State and the public account of the State and shall
also include borrowings by the public sector undertakings and
the special purpose vehicles and othér equivalent instruments
including guarantees where the principal and/or interest are to
be serviced out of the State budgets.

3. The State Qovernment shall-—

take appropriale measures to eliminate the revenue deficit and
thereafter build up adequate revenue surplus and cont~in the
fiscal deficit at a sustainable level, and utilize such surplus for

discharging the lianjlities in excess of the assets or for funding
capital expenditure:

pursuc policics 1o raisc non-1ax revenue with due regard 1o cost
recovery and equity; and




TG

HARNYANA GOVT. GAZ. (EXTRA.), JULY 6 2005
(ASAR. 15. 1927 SAKA)

) Iny down norms for priovitisation of capital expendiiure, and
pursue expenditure policies that would provide impetus tor

economie growth, poverty reduction and improvemncent in human
welfare,

4, The State Government shail be guided by the following fiscal
management principles, namely :—

(@) transparency in setting the fiscal policy objectives. the
implementation of public policy and the publication of fiscal
information so as to enable the public to scrutinise the conduct
of fisca! policy and the State of public finances;

(b) stability and predictability in fiscal policy making process and
in the way fiscal policy impacts the economy;

(c) responsibility in the management of public finances, including
integrity in the budget formulation;

{d) fairnessto ensure that policy decisions of the State Government
have due regard to their financial implications on future
gencrations; and

{c} efficiency in the design and implementation of the fiscal policy
and in managing the assets and liabilities of the publiv sector
balance sheet.

5. The State Government shall in each financial year lay before the House

of the State Legislature, the following statements of fiscal policy along with the
budget, namely —

(a) the Macroeconomic Fraimmework Stalement;
(b) the Medium Term Fiscal Policy Statement; and
{c) he Fiscal Policy Strategy Stalement.

6. The macroeconomic {ramewark statement, in such form as may be
prescribed, shall contain an overview of the State economy, an analysis of growth
and secioral composition of GSDP, an assessment related to State Cove nment
finances and future prospects.

7. (1} The medium term fiscal policy statement shall set forth a three-

year rolling target for the prescribed fiscal indicalors with clear enunciations of
the underlying assumptions.

(2) In particular and without prejudice 1o the provisions contained in
sub-section (1}, the medium term fiscal policy statement shall include the various
assumptions behind the fiscal indicators and an assessment of sustainability
relatng lo-— 1

(1) the balance between revenue receipls and revenue expendilure;

Fiscal
management
principles.

Fiscal poliey
statements o
be laid before
the State
Legislature.

Macrocconomic
framcwork
statement.

Medium twerm
fiscal policy
statement.
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(i)

(ii)

the use ol capital receipts including borrowing for generating
praductive assets; and

the estitmated yearly pensioa liabilities worked out on actuarial
basis for the next len yeas :

Pravided that in casc it is not possible to calculate the
pension labilities on actuarial basis during the period of first
three years afier the coming into force of this Act, the State
Government may, during fthat period, estimate the pension
liabilities by making forecasts on the basis of trend growth rates.

Fiscal palicy _ 8. The fiscal policy strategy statement shall be in such form as may.be

strategy
slatcment.

6y

(i)

(iii}

(iv)

Fiscal targets. 9. (b

prescribed and shall comtain, inter alic—

the fiscal policies of the State Government for the ensuing year
relating to axation, expenditure, borrowing and other liabilities
{including borrowings by public sector undertakings and special
purpose vehicle and other equivalent instruments where liability
for repayment is on the State Government), lending, investments,
other contingent liabilities, user charges on public goods/
utilitics and description of other activities, such as guarantees

.and aclivities of public sector undertakings which have potential

budgetary im['Jli(‘:ﬂ't’ions;

the strategic priorities of the State Government in the fiscal area
for the ensuing year;

the key fiscal measures and the rationale for any major deviation
in fiscal measures pertaining o taxation, subsidy, expenditure,
borrowings and user charges jon public goods/utilities; and

an evaluation of the current policies of the State Government
via-a-vis \he fiscal nunagement principles set out in section 4,
the fiscal objectives set out in the medium term fiscal policy
statement in su'i-section (1) of section 7 and fiscal targets set
out in section 9.

The State Government may prescribe such targets as may be’

deemed necessary for giving effect to the fiscal management objectives.

(2)

In particular, and without prejudice to the generality of the

forcgoing pravisions, the State Government shall—

()

()
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progressively reduee revenue deficit from the Financial year
2005-2006, so as to bring it down to zero by 2008-09 and
gencrate revenue surplus thereafter;

progressively reduce fiscal deficit from the financial year

2005-00, so as o bring il down (o not more than 3 per cent of
GSDP by the year ending March, 2010;
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(¢} casure within a period of five years, begimning I'rom the financial
year 2005-06 and ending on 31st March, 2010, that the
outstanding total debt including contingent liabilities do not
excecd 28 per cent of the estimated GSDP for that year :

Provided that revenue deficit and fiscal deficit may
exceed the limits specified under this section due to ground or
grounds of unforeseen demands on the finances of the State
Government arising oul of internal disturbance oc naiural
calamity or national security or such other exceplional grounds
as the State Government may specify :

Provided further that a statement in respect of the ground
or grounds specified in the first proviso shall be placed before
the House of the State Legislature, as scon as may be, after such
delieit amount exceeds the aforesaid targets.

10. (1) The State Government shall take suilable measures to ensure
greater transparency in its fiscal operations in the public interest and minimise as
far as practicable, secrecy in the preparation of the budget.

{2) In particular, and without prejudice to the generality of the
foregoing provisions, the State Government shall, at the time of presentation of
the budget. make disclosures on the following, alonp with detailed information
in such forms as may be prescribed :—

(a) the significant changes in the accounting siandards, policies
and practices affecting or likely to affect the computation of
{iscal indicators;

(b) details of borrowings by way of ways and means advances/
overdraft availed of from the Reserve Bank of India,

(3) Whenever the State Government undertakes unconditicnally and
substantially to repay the principal amount and/or pay the interest of any separate
legal entity, it ha; to reflect such liability as the borrowings of the State.

11. (1) The Minister-in-Charge of the Department of Finance (hereinafter
referred 10 as “Minister of Finance”) shall review, half yearly, the trendds n receipts
and expenditure in relation to the budgel estimates and place before the House of
the State Legislature, the ocutcome of such reviews.

(2) Whenever there is either shortfall in revenue or excess of
expenditure over the intra-year targets mentioned in the fiscal policy stratcgy
statement or the rules made under this Act, the State Government shall take
appropriate measures for increasing revenue and/or for reducing the expenditure,
meluding curtailinent of the sums authorised to be paid and applied from out of
the Consolidated Fund of the Stale :

Provided that nothing in this sub-seciion shall apply 0 the exp>ndciture

Mecasures {or
fiscal
{ransparency.

Mcasures (o
cnforce
compliance.
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charged on the Consolidated Fund of the State undcr cIause {3) of article 202 of Ej
" ihe Constitution of India'or any other expenditure, which is required to be mCurred 2
under any agreement or contract, which cannot be postponed or curtailed.

(3 (@ Except as provided under this Act no deviation in metzungt
' the obligations cast on the State Government under this Ad o
' shall be permissible: without approval of the State Legistature. |

L oh
H

o) "Where owing to' unforeseen circumstances, any deviationis "
. ' ‘madc in meeting the obligatiuns cast on the Stale

Lo <1 " Government under this Aci,the Minister of Finance shatt
R - make a statement in the House of the State- Le:g1slaturc
' cxplammg—— Bo e L e

5 , (i) any deviation in meeting the obligations cast on the § F
1 '{"', Hl e e Stau-. Government under this Act; :

.-.—w__;?“"'",‘-.‘l-‘

i
.(ii)' whemer .)Lch dcvlanon is subslannal and relates to
the actua’ T the potential budgctary outcomes; and &

Sl (iiiy the remedial measures, the Silate Governme:nt
Ce e . ;_propésesto,takc.“ Co

T L eeiar e 2 b

(4) Any measure proposed in thi¢ ¢outse of the financial year, which ¥
‘may lead to an increase in revenue deficit, either through-increased expenditure “ _
or loss of revenue, shall be accompamied by a statement of remedial measures, ¥
proposed:to neutralise such increase or loss.and such statement shali be placc_d

; before the House of the State Legislature.

2T

T

_(5) The State Govesnment may Set up an agency mdcpendem of thc
State Government to review periodically the compliance of the provisions of tl'ns
Act and table such reviews in the House of the State Legislature.

Protection of 12. No suit, prosecution or other legal proceedings shall lie against the b
aclion laken in ‘

o State Government or any officer of the State Government for anything which isin |
4] aitn.
g0 good f‘uth done or intended 1o be done under thls Actor the rules madc Lhcreunder

Lyl i !
ST ERVE o

. ]-‘":».‘- a5

Apptication of 13. The provisions of this Act S'hall be in addmon lo, and notin dcrogauon
g:':er d}aws fol . . of, the provisions of any other law for the time being in force '
Ce ke . T
. e . . . l‘ F o N - N L R PR e T
Power 1o’ 14. (1)

If any difficulty arises in giving effect to the provisions of this§

montics. .. Act, the State Government may, by order publisied in the Official Gazette, make |
such provisions not inconsistent with the provisions of this Actas may appear Ln

be necessary for removmg the difficulty : :

B Q. .l:"'v(-l-,-‘-_..‘ .

.. Provided that no order sl be made under this scctlon after the explry 2
of two ycars from the commencemcm ufth:s Act. e
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(2) Every order made under this section shall be laid, as soon as may
be after it is made. before the State Legislature.
15. (1) ‘The State Covernment may, by notfication in the Offhslal  Powsr o ke
Gazette, make rules for carrying out the purposes of this Act. : rules.

(2) In particular, and without prejudice to the generality ¢f the v
- foregoing power, such rules may provide for all or any of the following matters,
namely — '

. {a). the form of the macroeconomic framewaork statement under
section §;

(b) the form of medium term fiscal policy statement, including the
rolling targets for the fiscal indicators under section 7;

(4 Vhm farm of fisgil poliay strategy stalement undar section B)

(d) -the forms for disclosure under sub-section (2) of section 10;

{e) measures to enforce compliance;

TRy

e - g
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{f) themanner of review of compliance of the provisions of this Act
by the independent agency under section Li; and

h v 2 Y i
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(g} any other matter which is required to be, or may be, prascribed.

- {3)" Every rule made under this Act shall be laid, as soon as may be, after
it is made, before the House of the State Legislature, while il is in session. If the ;
Housec agrees in making any modification in the rule or the House agrees that the -
rule should not be made, the rule shall thereafter have effect only in such modified
form or be of no offcet, as the case may be, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done |
under that rule. ?!

- 1

s ey

R. 5. MADAN,
Secretary to Governmen: Heoyana,
- Legislative Departrnent.

39525—L.R.—H.G.P, Chd.
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PART 1
TIARY ANA GUVERNMEMNT
LEGISLATIVE DEPARTMENT
Motitication
The 22rd January, 2006

" No. Leg, Y2006.—The iollowing Act of the Lepislature of Lhe
Stuie of tlaryana received (the assent of the Governor of Haryana on the
L7 January, 2606, and is hereby published lor gencral infonmation -—

HARYANA ACT NC. 8 OF 2006

THE HARYANA FISCAL RESFONSIBILITY AN BUDGET

MANAGEMENT (AMENDMINT) AL

AN
ACT

Jurtiver to wnend e Harvana Fiacel Besponsibilioy and SBudger
Management Act, 2005

Be it enacted by the Legishatore of the State ol Haryana in the Tifty-
i sixth Year of (he Republic of Indiu as folfows -

1. This Act meay be called the flarvana Fiscal Respensiinlty and Budget
Managament {(Amendment) Aci, 2003,

2o osccton Zoob dthe Baryana Plical Responsibitily and Budger
Management Act, 2005 (hercinalicr called the principal Act)—

(3 the etisting clause (0 shadl be re-numbered as clause (aa) thereol
aned belore the clause so re-numbered, the fotlowing clause shall
he inserted. namelyi——

(o) Caided imstitetion cmployee™ means a person in the
whoeletime caployment of any primary schoaol, secondary
schoel, college,  aniversity or technical education
institution recognised and aided by the State Govermuent

\ for navinent of saboy, o’y

(i) alter clavse (). the oilewing clause shadl by inseried, namely:—

(iy Upublic sector employee™ means o porsons i the wholetime
empioyment of any pubhic secior prderisking including
hoands and corporaiiony of the Stale o § larvana and drawing

sadary Tromg the Conceracd insiioie;”

116

Shat utle.

Amendment ol
sechon 2 of
Haryana Act 6
ol 2005,
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Ancndent of 3o In subesection (21 of section § of the principal Act,—
s ten ool . . - . :
. A0 6 (i) dor the existing clausss Gryoand (), the lollowing clauses shail

be subdiuled, rumely —

) bring out annuatl reduciion in revenue deficit from e
financiai year 200306, s¢ as w6 bring it down 0 zero by
2008-09 upd generate revenue surplus therecafier;

{b) bLring out amual reduction in f{iscal deficit from Lhe
financial year 2003-06. so as o bring it down o 3% ol
GSDP by the year ending March, 2009;7;

(1 i clavse (¢), in the sceord ppoviso, for the sign

[T

the end, the sign 7 sha'l oo substituted; and

existing al

(iity  afer clause (e) the following clanses shall he added at the end,
namely —

ey bemg out annual stalemsent giving prospects for the Stiae's
ceonomy amd relaled Jiscal stralegy; and

(e hring out speciai repoarts atong with the budget giving
details o nundber of employees in Government, public
scetor ond aided insuivtions and theds related salaries.”.

Anwndment of s Inosub-scetion (3) of section T of the principal Act, the words
seetion 11 ol

Hiryans Act o
st 2008

Sindependent of the Stae Government™' shall he omitted.

R. S, MADAN,

Seerctiry 10 Government, Faryana.

[cgislative Departiment.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22th September, 2020

No. Leg. 34/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th September, 2020 and is hereby published for
general information:-

HARYANA ACT NO. 24 OF 2020

THE HARYANA FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT
(AMENDMENT) ACT, 2020

AN

ACT
further to amend the Haryana Fiscal Responsibility and Budget Management Act, 2005.
Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the

Republic of India as follows:-

1. This Act may be called the Haryana Fiscal Responsibility and Budget Management Short title.
(Amendment) Act, 2020.

2. For clause (b) of sub-section (2) of section 9 of the Haryana Fiscal Responsibility and ~Amendment of

Budget Management Act, 2005, the following clause shall be substituted, namely:- section 9 of
Haryana Act 6
of 2005.

“(b) for the financial year 2020-21, additional fiscal deficit of 2% over and above 3% of
GSDP (upto 5% of GSDP) shall be permissible;”.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

8911—L.R—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 30th March, 2022
No. Leg. 11/2022.— Thefollowing Act of the Legislature of the State of Haryanareceived
the assent of the Governor of Haryana on the 30th March, 2022 and is hereby published for
genera information:—
HARYANA ACT NO. 11 OF 2022
THE HARYANA FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT
(AMENDMENT) ACT, 2022
AN
Act
further to amend the Haryana Fiscal Responsibility and Budget Management Act, 2005.
Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of Indiaasfollows.—
1. (1) ThisAct may be called the Haryana Fiscal Responsibility and Budget Management ~ Short titleand
(Amendment) Act, 2022. commencement.
(2) It shal be deemed to have come into force with effect from the 1st April, 2021.
2. For clauses (@), (b) and (c) of sub-section (2) of section 9 of the Haryana Fiscal Amendment of
Responsibility and Budget Management Act, 2005, the following clauses shall be substituted, ﬁg'%ﬂ:ﬂt 5
namely:- of 2005,

“(a) attain the revenue deficit as percentage to GSDP in vogue in that particular year as
recommended by the Central Finance Commission and approved by the
Government of India;

(b) achieve the fiscal deficit as percentage to GSDP in vogue in that particular year as
recommended by the Central Finance Commission and approved by the
Government of India;

(c) ensure that the outstanding debt as percentage to GSDP in vogue in that particular
year as recommended by the Central Finance Commission and approved by the
Government of India

Provided that revenue deficit and fiscal deficit may exceed the limits,
specified by the Government of India from time to time, on the ground of
unforeseen demands on the finances of the State Government arising out of internal
disturbance or natural calamity or national security or such other exceptiona
ground as the State Government may specify:

Provided further that a statement in respect of the ground specified in the
first proviso shall be placed before the House of the State Legidature, as soon as
may be, after such deficit amount exceeds the targets;”.

BIMLESH TANWAR,
Administrative Secretary to Government,
Haryana, Law and Legislative Department.

9541—L.R—H.G.P,, Pkl
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